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CENTRAL ADMINISTRATIVE TRIBUNAL zlr 
PRINCIPAL BENCH, NEW DELHI 	. 

OA NO. 1185/2003 to 1212/2003: 

This the 19th day of May, 2003 

ION BLE SH . KULL) IF S I NGH MEMBER J 

FçIb.. 111j4DX 

Dharamveer Singh 
S/o Sh. Sher Singh. 
Vi liege Majhri 	F.0.Gobuharia. 
District •Ihajjar IHaryana). 

rPt.. 11 11//2cp 

-Pitambar Yadav. 
5/0 Shr I Mohan '(ada'i . 	. - 
Village Debar Enclave. 
P.t,.Jaffarpur .Rautamor, 
District Najafgarh, 	: 
New Delhi-110073. 

Kr i shan Kurnar 
S/o Shri Fetch Singh, 

Village khedka Gujar. 
P.0.Duiheda, 

District Jhajjhar(Haryana). 

__n.•.1 

Ramesh 
S/o. Shr i Kartar Singh, 
'1 i I I age Ma j h r i 

:. 0b116  
District Jh 	r ajjha (Hryana). 

sh 
S/o Shr i Laddu La I 
Village & P.O. issapur. 
New Delht-110073. 

111 )/'0XOX31 

SuraJ Pral-.:ash, 
5/0 Shr i Kewa I Singh,  

Village & P.O. Issapur, 
New Delhi ---330073. 

Jaivir Singh. 
5/0 Shri Nafe Singh, 
Village Majhri, 
P.0.Gobuhana. 
District Jhajjhar (Haryana). 
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Anoop Singh, 

S/o Shri Kedar Singh, 
Village &P.0. Issapur, 
New Delhi-110073. 

Ramesh Chand, 	
1. 

S/o Shri BishamberDayai. 
Village & P.O. Issapur. 
New Delhi-110073. 

Di Ibagh, 

S/o Shri Saradara, 
.Village Májhri. 
P.0.Gobuhana, 

District Jhajjhar (Haryana). 

.: ______________ •. ,..•. ..: 

Mahaveer Singh-,- 
vo ShriRatán Sirigh 
VII lage .Khedka Guj jar, P.0.Dulhera, 
District ..Jhajjhar (Hayana). 

R?i'nde Singh,' 
..S./o Shri •Tara Chand, 
...Village BhovapUr, 

P.. 0. Rat hdhana 
District Sonepat (Haryana). 

I 

Dharambeer, 
S/o Shri Suraj Bhan, 
Village & P.O. Issapur, 
New Delhi-110073. 

OtUk 11119312UM  

Ram Avtar 
S/o Sh. Jai Na'ayan, 
Village & P.O. Badli. 
(Haryana). 
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lshwar Singh. 
S/o Shri Mansa Ram, 
Village Majhri, 
P .0 Gobuhana. 
District Jhajjhar (Haryana). 
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Sat veer. 
S/a Shri Ram Chand, 

II age M8jhr 
F - 0 Gobuhana 
District Jhajjhar (Haryana). 

&. Mb.. 112cIDll I200 

Ganesh Yadav, 
S/a Shri Mohan Yadav, 
Village Dabar Enclave, 
P.0.Jaffarpur Rautarnor, 

Raj Kumar, 
S/ô Shri Prithvi• 	 V  

Village,& PO Issapur, 
New Delhi-110073' 
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Ramesh Kumar.-'. 
Sb Shri BalwanLS$ngh, 
Village Mjhri. 	 : 
P 0 GobuhanaL 	'-' 
District 
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Parmanand, 
S/oShr-i Bujan-Singh, 	- 	 -'"- - - 

A 	Vii lage Magri 
1 \ P.0.Gobuhana, 	- 	 V  

District Jhajjhar (Haryana). 	V  

Rohtash, 
S/o Shri Ramer Singh. 
Village Majhri, 
P.0.Gobuhana, 
District Jhajjhar (Haryana). 

0 	.. N1 11 2//23 

Mamman Singh, 
S/c Shri Sukhi Ram, 
Village &P.0. Issapur, 
New Delhi-110073. 
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Bhim Singh, 
S/o Shri Sher Singh, 
Village &P.0. Issapur, 
New Delhi-110073. 
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Suresh Das 
S/o Shrl Chat tar Das 
Village&po Mitrau. 
New Delh --110073. 

Nb.. 11 2@// 

D ha ram v e e r. 
S/o Shri Sri Krishan. 
ViHage & P.O. Issapur. 
New Delhi-110073. 

Jai Prakash, 
S/0 Shri Anandi Ram, 
Vi-Llage & P.O. Jaffarpur, 
New Delhi-110073. 

Ravinder Rai, 
S/o Shri Jaddu Rai, 
Vi I lage Dabar Enclave, 
P.O.Jaffarpur Rautamor, 
District Najafgarh, 
New Delhi-110073. 

Oh1l2132/3 

Smt. Anita, 
Shri Dharam Pal Singh, 

Village & P.O. Issapur, 
New Delhi-110073. 	 -APPLICANTS 

(By Advocate: Sh. L.C.Goyal alongwith 
Ms. Manjusha Wadhwa and 
Ms. Pratibha Kumari) 

Versus 

National Bureau of Plant Genetic 
Resources, I .C.A.R. , PUSA, 
New Delhi-HO 012. 
(through its Director) 

The Indian Counci I of Agricultural Research 
PUSA, New Delhi-HO 012. 
(Through its Director General) 	 -RESPONDENTS 

I will decide the OAs-1185/2003 to 1212/2003 together as 	

ILcommon ssue of facts and law is involved in these cases.  
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2. 	Applicants are aggrieved of the ract that despite their 

continuous long service as casual labour as all the applicants 

have been appointed during the year,  1977 to 1992 at different 

times but they have not been regularised. All the applicants 

c I a i rrI that  they have been work ing for the I as t so many years 

hut have not been regulai'ised. For this purpose they have 

PCI ied on P scheme issued by Ministr' of Personnel. 	Publ ic 

Grievances and Pensions. Departrilpilf of Personnel & Training 

vide thr OM 	 •stated that 

respondents vide order Annexure A-i dated 29.10.99 has ordered 

that as per the recommendations of the committee• constituted 

for the purpose continued in OM dated 7.6.88 issued by the 

Department of Personnel & Training had approved the paymen,t of 

wages to be made to the casual labourers engaged at National 

Bureau of Plant Genetic Resources. Issapurand submitted that 

respondents are acting in piecemeal fashion,and are issuing 

the orders based on the DOPT scheme of 7.6:88 but are not 

regutanising the employees though there are vacancies. 

1 	3. However, counsel for applicants was unable to point out if 

any 	junior to the applicants have been regut at,  ised or if any 

seniority 	list 	is being maintained. 	Counsel for applicants 

has also been unable to satisfy, if at all the applicants had 

ever 	made 	all) 	'epresentat ion 	seek.i.ng 	regul at,  sat ion. 

Applicants counsel submitted that though appl icants had been 

ag i tat i ng 	through 	the i r un i on 	for, 	regu I an i sat ion but 	it 

appears that everything was onl' oraI as no representation has 

ever subrn t ted by the Union has been annexed w i t'h the OA . The 

ract 	that respondents had appl ed the scheme dated 7.6.88 in 

piecemeal fashion as per Annexure A-1 	so it is quite manifest 

that respondents i n sp ii' it appears to have accepted - the scheme 

of 7.6.85. 
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4. 	I think these OAs can be disposed of at this initial stage 

itself 	Without, 	issuing not ice 	to the 	respondents 	w i t h a 

direction to them to examine the case of the appi cants for 

regularisatori if the appHcarfs can he regtlarised in 

	

accordance wi th the scheme dated 7.5.88. 	Fhey shoti I d pass a 

reasoned and 	 . 	 - 

5. 	For this 	purpose. 	Jet 	these 	QAs 	be treated 	as 

Jeptesei -itat 	on 	of 	the appi icants and same be sent a{ongwith 
r 
the- ,,copy of 	this order 	to the respondents who are direc.t.ed-.to,  ' 

pass 	a reasoned and speaking order 	thereon within a periodof; - 
3 	months fiom the date of 	receipt 	of a copy of 	this order4 anq 

., 
to.see to 	it 	that 	applicants 	can 	be 	regularised - A. 

framework of the scheme 	OAs stands disposed of.  
.. ................................;•'. 

'copy'o.f.'thjs oider be placed'in a(Lthe files. 
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